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LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI

BULLETIN PART-II

(General information relating to legislative and other matters)

Wednesday, 24 February, 2021/05, Phalgun, 1942 (Saka)
No. 46

CONVICTION OF MEMBER

Hon’ble Members are hereby informed that following message has been
received from the Superintendent, Central Jail No. 2, Tihar, New Delhi on 24
February, 2021:-

“It is submitted that today i.e. on 23.02.2021 sitting M.L.A namely
Surender Kumar s/o Mangat Ram of Gokalpur Constituency has been
convicted by the Hon’ble Court of Sh. Vikas Dhull, Ld. Special Judge (PC Act),
CBI-23, Rouse Avenue Court, New Delhi in Case FIR NO. 267/2010, u/s
147/332/427 IPC R/W 149 IPC, P.S. Gokul Puri, and sentenced simple
imprisonment for 06 months & fine Rs. 10,000/- in default of payment of fine
30 days simple imprisonment. He has been admitted in Central Jail No. 2.”

C. Velmurugan
Secretary



